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fication {Parliament and 

Part C States Legisla­

tures) Second 

Amendment Bill..

Shri Velayudhan  (Quilon cum Mave- 

likkara—Reserved-Scheduled  Castes): 

I have gone through this Report very 

carefully and I am very glad to say 

that  it  has  been  completed  sooner 

than was expected.

I  remember  that  in  1950  when  I 

spoke on the railway budget  in the 

Provisional  Parliament,  I had  made 

certain  suggestions  regarding  th» 

reorganisation or reformation of our 

railways.

Mr.  DejHity-Speoker:  The

Member  may  stop  now.  He 

resume  tomorrow.

5 P.M.

hen
may

PREVENTION  OF  DISQUALIFICA­

TION  (PARLIAMENT  AND  PART 

C  STATES  LEGISLATURES) 

SECOND  AMENDMENT BILL

The  Minister  in  the  Ministry  of 

Law  (Shri Pataskar): I beg lo move 

for  leave  to  introduce''a  Bill fur­

ther to amend the Prevention of Dis­

qualification  (Parliament  and  Part C 

States Legislatures)  Act, 1953.

Mr. Depnty-Speaker: The  question

“That leave be granted to in­

troduce a  BUI further  to nmend 

the Prevention of Disqualification 

(Parliament  and  Part  C  States 

Legislatures)  Act,  1953.”

The motion was adopted.

Shri Pataskar: I mtroduce the BilL

The Lok Sabha then adjourned till 

Eleven of  the Clock  on  Thursday 

the 16th December, 1954.




